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No. 32-HLA of 2019/71/11960.— The Motor Vehicles (Haryana Amendment) Bill,
2019, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly:—

Bill No. 32— HLA of 2019
THE MOTOR VEHICLES (HARYANA AMENDMENT) BILL, 2019
A
BILL
further to amend the Motor Vehicles Act, 1988 in its application to the State of Haryana.
Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:—

1. This Act may be called the Motor Vehicles (Haryana Amendment) Act, 2019. Short title.

2. For clause (h) of sub-section (2) of section 65 of the Motor Vehicles Act, 1988, the Amendment of

following clause shall be substituted, namely:- ze;tlit‘;; 6Asc?29 of

“(h) the exemption of prescribed persons or prescribed classes of persons  1988.
from payment of all or any portion of the fee payable under this
Chapter retrospectively or prospectively;”.

(2727)
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STATEMENT OF OBJECTS AND REASONS

As per section 56 of the Motor Vehicles Act, 1988, every transport vehicle is required to have certificate of
fitness issued by the prescribed authority. In exercise of the powers conferred by section 65 of the Motor Vehicles
Act, 1988, the State Government framed rule 42 of the Haryana Motor Vehicles Rules, 1993 regarding charging of
penalty in addition to the fee prescribed for the grant and renewal of certificate of fitness under rule 81 of the Central
Motor Vehicles Rules, 1989 for vehicles remained without fitness. The penalties to be charged under the said rule are
as under:-

1) Light Motor Vehicle Rs. 25 per month or part thereof
(i1) Medium Goods/Passenger Motor Vehicle Rs. 25 per month or part thereof
(ii1) Heavy Goods/Passenger Motor Vehicle Rs. 50 per month or part thereof

Ministry of Road Transport & Highways, Government of India vide notification dated 29.12.2016
specified that an additional fee of fifty rupees for each day of delay after expiry of the certificate of fitness shall be
levied. At present, this additional fee is charged for each day of delay after expiry of the certificate of fitness.

Clause (h) of section 65 of the Motor Vehicles Act, 1988 empowers the State Government for the
exemption of prescribed persons or prescribed classes of persons from payment of all or any portion of the fees
payable under Chapter IV of the Motor Vehicles Act, 1988. No such rules have been formulated so far by the State
Government. Hence, at present, no exemption from the fee chargeable under chapter IV of the Motor Vehicles
Act, 1988 can be given to any person or class of persons

The powers conferred under Clause (h) of section 65 of the Motor Vehicles Act, 1988 do not empower the
State Government to make the rules retrospectively. It was accordingly felt that in order to provide relief to the auto
rickshaw owners and other similar categories who are not able to get the fitness certificate of their vehicles in view of
arrears of penalty of fitness, the required rules should be made for which powers to make rules for grant of exemption
to all or any portion of the fee leviable under Chapter IV of the Motor Vehicles Act, 1988 including the additional fee
to be charged for delay after expiry of the certificate of fitness in retrospective or prospective manner be given to
State Government.

KRISHAN LAL PANWAR,
Transport Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 5th August, 2019. Secretary.
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I TAT HRUN BT fIavor

Alex A IfFRM, 1988 @ URT 56 & ATAR YAH URIE ared & U fafed wifeN g1 oy
e UHTOT U BIFT SAFER © | AR AT ST, 1988 @1 ORI 65 §RT Uawd &I g A(dadl & TR B
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) goh AIeX qTed TUY 25 Ui ATE AT SAHT 91T |
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(iii) R AT /I "R argd TYY 50 Ul ATE AT IHBT 9T |
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57261—H.V.S.—H.G.P. Chd.



